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Employees etc. 
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QUESTION OF PRIVILEGE 

Arrest of Shri Tulmohan Ram, M. P. in 
Bihar 
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MR. SPEAKER: This matter was al-
ready before the previous House. It is just 
a formality. 
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I beg to move : 
"That the question of privilege regard-

ing the alleged arrest of Shri Tulmohan 
Ram, M.P., on the 28th November, 
1969 by Shri Chandrika Prasad, then 
Sub-Inspector of Police, Mahishi (Bihar) 
and non-intimation thereof to the 
Speaker, Fourth Lok Sabha, be re-
referred to the Committee of Privileges 
of this Lok Sabha." 
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MR. SPEAKER: The law of privileges 
is a very wide. ~~ ~;m ~ orr~ it cp)"{ 
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It is a very simple matter. I know the 
rUles. I kept it pending. I stuqieq H 

Gen. Disc. 
as I was in very much doubt about it and I 
examined it again and again. I say, let it go 
to the Privileg.=s Committee. They will 
examine it. 

The question is : 
"That the question of privilege re-

garding the alleged arrest of Shri Tul-
mohan Ram, M.P., on the 28th Novem-
ber, 1969, by Shri Chandrika Prasad, 
then Sub-Inspecbr of Police, Mahishi 
(Bihar) and non-intimation thereof to 
the Speaker, Fourth Lok Sabha, be re-
referred to the Committee of Privileges 
of this Lok Sabha." 

The motion was adopted. 
MR. SPEAKER : The motion is adopt-

ed. This matter stands re-referred to the 
new Committee. 

12.35 hrs. 

PAPERS LAID ON THE TABLE 

Budget Estimates of the Damodar 
Valley Corporation for the 

Year 1971-72 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : I beg to 
lay on the Table a copy of the Budget 
Estimates (Hindi and English versions) of 
the Damodar Valley Dorporation for the 
year 1971-72, under sub-section (3) of section 
44 of the Damodar Valley Corporation Act, 
194t!. (Placed in Library. See No. LT-
337/71.] 

12.35& hrs. 

GENERAL BUDGET 1971-72-GENERAL 
DISCUSSION-{Contd.) 

MR. SPEAKER: The House will now 
resume further discussion of the General 
Budget. The balance of time available is 
9 hours and 35 minutes, and the lists before 
me are very long lists. 

SHRI SEZHIY AN : From the Congress 
side. 

MR. SPEAKER : Shri Raja K;u1~arni 

m~ now continu~ !lis sp~h. 


